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CENTRAL ACl\tINISTRATIVE TRIBUNAL 

ALLAHABAD BE NCH : ALLMiABAO 

CIVIL CO NTEMPT PET IT ION N0.205 OF 2002 

IN 

ORIGINAL APPLICATIO N N0.889 OF 2001 

OPEN COURT_ 

ALLAH AB AD TH IS THE 28TH DAY OF AUGUST .2003 

HON'BLE MAJ GEN. K<.K.SRIVASTAVA,MEl'lBER-A 

tl,O N'BLE MR. A.K<. BHATNAGAR, MEl"IBER-J 

Smt. Remr at i D9 vi, 

W/o Late Sri K.s. Misra, 
resident of village Holipur, 

Post Jamunipur, Tahsilphulpur, 

Oistr ict - Allahabad. ••••.••••••• Applicant 

(By Advocate Shri R.P. Singh & Shri K.N. lflisra) 

Versus 

1 • Sr i Tar a Ch and , 

Oirector,Oak Lakha (Post), 
(Audit Accounts) (Posts) 

Ne1.1 08 lh i. 

2. Sri Oeepal Ashish Kaul, 
Chief Accounts Officer, 
Door Sancher lakha, Bhopal House, 
Lal Bagh, Lucknow. 

(By Advocate Shri R.C. Joshi ) 
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••••••••••• Respondents 

!!ON'BL.£ MAJ GEN K.K. SRIVASTAVA,ME£'1BER-A 

This contempt petit i on hes been riled under section 

17 of Ac;binistrative Tribunals Act 1985, tor non-compliance 

of the order of this Tribunal dated 10.oe.2001 passed in 
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O.A. No.889/01. This contempt petit i on is against the 

Department of Telecommunication Yhich~lslrecently been 

converted into corporation known as Bharat Sanchar Nigam 

Limited. Since no notification under section 14(2) of 

Administrative Tribunals Act 1985 has been issued in respect of 

newly constituted corporation i.o. esNL, this contempt petition 

is not maintainable before this Tribunal. 

2. The legal position in this regard has been wall 
tt..- ~o&~ 

settled by judgments or Division Bench or"" Delhi High Court 

in Civil Misc. Writ Petition no.2702/02 decided on 24.0B.2001 

in case or Shr i R. Gopel ~Vs. u. O. I. &. Ore. reported in 

2002(1) A.I.s.L.J. 352 and Bom~ay High Court in case or BSNL ,... 

Vs. A.R. Patil reported in 2002(3) ATJ Page-1. 

In vieu or the above, the contempt proceedi ngs 

ar e dropped. Notices issued are discharged. Houever, liberty 

is given to the applicant to approach the appropriate forum for 

redressal of his grievances. 

4. There shall be no order as to costs. 

~/ 
Member-J 

/Neelam/ 


